
LOK SABHA DEBATES 

:50 21 

LOK SABHA 

Friday, August 26, 1960/Bhadra 4, 
1882 (Saka) 

The Lok Sabha met at ELeven of the 
C4>ck. 

[MR. SPEAKER in the Chair] 
ORAL ANSWERS TO QUESTIONS 

Utilisation of World Bank Loan for 
RaIlways 

+ r Shri Shree Narayan Das: 
'797. I S~ Supakar: 

') Shn P. K. Deo: 
l Shri D. C. Sharma: 

Will the Minister of Railways be 
pleased to refer to the reply given 
to Starred Question No. 1065 on the 
23rd March, 1960 and state: 

(a) the extent to which the Rail-
way administration has been able to 
utilise the sum of $50 million made 
available to it by the International 
Bank for Reconstruction and Develop-
ment for a programme of moderniza-
tion and development of Railways; 

(b) the extent to which such pro-
gramme has been given effect to; 

(c) whether a fresh loan has been 
recently negotiated; and 

(d) if so, the purpose for which the 
loan will be utilised? 

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) The 
loan has been fully utilised. 

(b) Railway equipment acquired 
for a value of $50 million has been 
fully utilised for the Railways' 
modernisation and development pro-
gramme. 
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(c) Yes, a loan of $70 million. 

(d) To finance the acquisition from 
abroad of diesel & electric locomo-
tives, rolling stock spare parts and 
other railway materials and equip-
ment and services connected there-
with. 

Shri Shree Narayan Das: May I 
know whether the fresh loan has 
been granted by the bank? 

Shri Shahnawaz Ran: Yes, Sir. 

Shri Shree Narayan Das: What 
part of the fund that has been taken 
has been utilised for development 
and what part has been utilised for 
modernisation? 

Shri Shahnawaz Khan: The whole 
amount has been used for develop-
ment and modernisation. 

Shri C. D. Pande: May I know if 
these loans are earmarked for a 
particular line or, is there no other 
amount which can be given to such 
important lines which are not within 
the zone that we have prescribed and 
which are not included in the imme-
diate programme? 

Shr.i Shahnawaz Khan: Not for 
constructing new lines. The purpose 
of these loans is to purchase from 
abroad locomotives, rolling stock, 
spare parts and other rai1way mate-
rials and services connected therewith 
which are required for the railways 
in the second Five Year Plan. 

Shri D. C. Sharma: May I know 
along what lines this modernisation 
programme has proceeded and which 

. are the railway zones which have 
been most affected by it? 

Shri Shahnawas Khan: The moder-
nisation programme has proceeded 
along the lines of dieselisation and 
electrification. The zones affected 
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most are the eastern and south-
eastern railways. 

Shri Jaipal Singh: It I understood 
the hon. Minister correctly, in answer 
to part (d), he said that electric 
engil!es were also being purchased as 
part of this loan. May I know, in the 
collaboration that is taking place at 
Chittaranjan with the English Elec-
tric, whether the purchases are trom 
the United Kingdom or trom the 
USA alone? 

Shri Shahnawaz Khan: The elec-
tric locomotives are being purchased 
trom a group of European firms. 100 
locomotives are to be purchased trom 
the group, and ten electric locomo-
tives are being purchased from 
Mitsubhushi firm of Japan. 
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Shri Vasudevan Nair: May I know 
whether the tenns and conditions of 
this new loan are the same as those 
for the previous loan or whether 
there is any alteration? 

Shri Shahnawaz Khan: They are 
substantially the same. There is 
very little difference in ·the rate of 
interest. 

SIlri Vasudevan Nair: What is that 
difference! 

Shri Shahnawaz Khan: In the pre-
vious loan the rate of interest was 
six per cent. In this loan the rate of 
interest is 5-3[4 per cent. 

Shri Jaganatha Rao: In view of 
the fact that Chittarajan is going to 
prodUce electric locomotives, why 
should the Government be in a hurry 
to import these from foreign coun-
tries? 

Shri Shahnawaz Khan: We are in 
a hurry to electrify certain sec tiona 
which have reached saturation point, 
and steam traction cannot cope with 
the increased traffic. 

Some Hon. Members Tose-

Mr. Speaker: Shrimati Ila Pal-
choudhuri. 

Shri Tyagi: She always steals your 
eye over my head. 

Mr. Speaker: On the other hand, 
she complains that she is always 
barred and obstructed by Shri Tyagi. 

Shrlmati na Palchoudhuri: Shri 
Tyagi can obstruct anybody! Arising 
out of this question I just wanted to 
know whether Government had 
sent out tenders all over the world 
for the supply of 20,600 h.p. engines, 
whether any country offered to give 
them and at what price. 

Shri Shahnawaz Khan: Global 
tenders were called and as a result 
of global tenders, the orders will be 
placed on certain firms. 

Shrimalil na Palchoudhnri: Sir, my 
question has not been answered. It 
was about w9rld tenders and what 
countries have offered to supply 
them. 

Shrt Shahnawaz Khan: By global 
tenders I mean world tenders. 
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Interception of Coal Wagons 

"798. Shri S. A. Mehdi: Will the 
Minister of Railways be pleased to 
state: 

(a) whether about 29 coal wagons 
meant for textile manufacturers at 
Amritsar were diverted for Railway 
use during March and April, 1960; 

(b) if so, why and under what rule; 
and 

(c) whether any protest has been 
received in this conection? 

The Deputy Minister of Railways 
(Shrl S. V. Ramaswamy): (a) Of 
the 29 wagons, 26 were actually 
diverted for Railway use; the rest 
were received without any label and 
remained unconnected. 

(b) The distribution of coal is 
governed by the Colliery Control 
Order, 1945, as amended from time to 
time which authorises the Govern-
ment to divert coal while in transit 
to a person other than to whom it is 
originally consigned. Diversion of 
coal for Railway use has ·had to be 
resorted to with a view to maintain 
the essential train services during 
emergencies. 

(cl Yes, Sir; a representation from 
the Textile Manufacturers Associa-
tion, Arnritsar, was received and 
action thereon taken by the Northern 
RailwaJ who have approached the 
Coal C~'" T'.·ller to make fresh allot-
ments t'1 the party and payment of 
the pI i~e of coal is being arranged in 
accordance with the rules. 

Shri S. A. Mehdi: May know 
whether it was due to any emergency 
or as a mater of policy that this 
diversion was made"! 

Shri S. V. Ramaswamy: Certainly 
not as policy. It was for the sake of 
an emergency. 
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Mr. Speaker: It is a suggestion for 

action. 

Shri Tyagi: Was any previous 
information given to the consignee 
before the wagons were taken away 
by the railways? 

Shrl S. V. Ramaswamy: Under the 
rules and provisions laid down there-
in we informed the Coal Controller 
of' the diversion. 

Shri Tyagi: Do the rules permit 
taking away the goods which have 
been booked by a particular consignee 
without the consignee's pennission? 

Shri S. V. Ramaswamy: Yes, Sir; 
this order says: 

"This authority of diverting 
coal wagons vested in the Coal 
Controller can be exercised in 
the like manner and subject to 
the like cOnditions by any officer 
authorised by him in writing." 

The railways have been sO authorised 
by the Coal Controller. 

Shri Braj Raj Singh: Previously 
also certain coal wagons which were 
booked for Firozabad were inter-
cepted and only some wagons have 
been given till now. May I know 
whether the remaining wagons which 
were intercepted have been given? 
May I also know whether the Gov-
ernment have examined the pisition 
that the rules which permit railways 
to intercept the wagons are ultTa 
vires of the Constitution and whether 
the Government shall amend the 
rules in accordance with the provi-
sions of the Constitution? 




